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Criteria for sfhedniiny of Caato* as 
Scheduled Castes

9903. SHBI B. C. KAMBLE: WiU the 
Minister of HOME AFFAIRS be 
pleased to state:

(a) the criteria for scheduling 
castes as Scheduled Castes as adopted 
fay the previous Congress Govern­
ment, and by the present Janata Gov* 
eminent;

(b) whether the actual suffering 
from untouchability is one such 
criteria;

(c) whether in view of provisions in 
N Article 17 of the Constitution

Government propose to dispense with 
the criteria of untouchability; and

(d) if not. the reasons therefor and 
the manner in which Government 
propose to reconcile with Article 17 of 
the Constitution?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) to (d). The criterion which is 
based on historical background is 
that the community to be treated as 
a Scheduled Caste should be suffer, 
ing from extreme social, educational 
and economic backwardness arising 
out of the traditional practice of un­
touchability. This criterion is not 
violative of the provision of article 17 
of the Constitution.

Capital of Araaaehal Pradesh

9904. SHRI BAKIN PERTIN: WiU
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether it is a fact that the 
present site of Capital for Arunachal 
Pradesh at Itanagar was rejected by 
the technical experts of CPWD under 
the authority of Engineer in*Chief;

(b) what is the amount so far 
spent on the capital construction at 
Itanagar;

(c) whether ft is also a fact that 
the capital site is a lost-city of 
archaeological Importance; and

(d) whether the present Govern- 
.snent propose to locate the Arunachal

Capital on a better site and techni­
cally approved for a Capital?

THE MINSTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) No Sir. The site for the perma­
nent Capital at Itanagar was appro, 
ved by a team of technical experts 
deputed by the Government of India;

(b) An amount of approximately 
Rs. 4.8 crores has been spent on the 
permanent capital project and the 
work is in progress.

(c) Some ruins which may be of 
archaeological importance have been 
discovered in the vicinity. The capi­
tal project has been so planned that 
these would not be adversely effect­
ed;

(d) Does not arise in view of (a) 
above.
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